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ACT No, XI11 OF 1884. 

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL. 

(Zleceived the assent o f  khe Governor General on the 22nd 
Augusl, 1884.) 

I .  

An Act to make better provision for the organ- 
i .. ization and administration of Municipalities 
> ,  in the Panjhb. 
L. WHEREAS it is expedient to make better provi- 

sion fdr the organization and administration of 
i municipalities in the Panjhb ; It is hereby enactd as 
I f 0110 ws :- 
/ '  -- 
I 
I .  CHAPTER I. 

stituted under tliis Act : 
"J/lunicipality " means any local area declared to 

be a municipality under this Act : . . 





! .  (Chapter I.-Preliminary .-Xection 4.) 

translation were so affixed, and the date so certified 

notification. 
(5) If any inhabitant objects to. tlie notification 

issued under sub-section ( I ) ,  he may, u7ithiii six 
weeks from the date of its publication, submit his 
objection in writing through the Deputy Commis- 
sioner to the Local Government ; and the Local Gov- : 
ernrnent shall take his objection into consideration. 

(6) W.hcn six weeks from the date of tlie publi- . 
- 

cation have expired, and the Local Government has - 
considered and passed orders on any such objections 

-. . . which may have been submitted to it, the Local Goy- 
ernrnent may, by 'notification, declare the local area 

(b)  the Local ~ o v e r i m e n t  has declared, by noti- 
fication, t h a t  the provisions of this Act are 
unsuited to that local area. 

(3 )  The Local Government may, by the notifica-- 
tion issued under this section in respect of any local. 
area, direct that the members of the committee for 
that local area appointed ex oscio, by nomination 
and by election under the Panjbb Municipal Act, 
1873, and then in office, shall, on and from a day IV ofls73. 
fixed by the p~t i f i~at ion,  be deemed respectively to 

I j 
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( Chapter II.- Orgaaixation of Conzatittees.-Sec t& 
5.)  

have bccn appointed by official designation and by 
name ancl. elected under this Act as members of a 
committee for the local area, and shall hold office as 
such members for such term, not exceeding three 
years, as may be fixed by the notification. 

CHAPTER 11. 

Coastitutim of Comnzittees. 
\ 

5. ( 1 )  There shall be established for each munici- Number and 
palihy a comnlittee having autlrority over the munici- ;~~;~?;$ 
pality-, consisting of such number of members, not ,,,be,,. 
less than six, as the Local Government may fix in  this 
behalf. 

(2) The members may be appointed by the Local 
Government either by name or by official designation, 
or may be elected from among the inhabitants in ac- 
cordance with rules made by the Local Government 
under this Act, or some may be appointed and some 
elected, as the Local Government directs : 

Provided that- 
(&) when the Local Government has directed that 

all or anyaproportion of the members shall be 
elected, it shall not thereafter direct that 
they shall be appointed, unless a majority of 
the electors declare that thev so desire. or 
for some reason affecting the public *in- 
terests; and 

(b )  except with the approval of the 'Governor- 
General in Council, or-unless salaried officers 
of the Government are elected, not less than 
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1 ( Chapter II.- 0~ganixcc.tiola of Committees.--8ectious 
1 - 6;s.) 

(3) Whcn, under a direction issued under sub- 

i section (2), any places on a committee are required to 
be filled by election, and a sufficient number of 

I 
members is not elected, the Local Government may 
fill those places by appointment. 

1 Term of office 6. (1) A member of a committee when appointed 
of members. 

1 , by virtue of an office shall, unless and until the Local 
i Government otherwise directs, continue to be a 

-member of the committee while he continues to hold I that office. 
- .  (2) The term of office of all other appointed and .-;j- - 

Br elected niembers of a committee shall be fixed by the 
Local Government by rules lnade under this Act, and 
may be so fixed as to  provide for the retirement of 
mcmbers by rotation, but shall not exceecl tliree 
years. 

', - ( 3 )  An outgoing membey may, if other wise quali- 
fied, be again elected or appointed. 

Resignation 7. A member of a committee may resign by signi- 
of members. fying in ariting his intention to do so to the Local 

Government; and on the acceptance by the Local 



(Chapter II.- Organization of_.Committees.-Sections 
9 9 20.) 

(c) if he, without an excuse sufficient in the opi- 
nion of the Local Government, neglects for 
more than three consecutive months to be 
present at the meetings of the committee ; 

(d) if his continuance in office is, in the opinion 
of the Local Government, dangerous to the  
public peace or order ; or, 

(e) when he is a salaried officer of. the Govern- 
ment, if his continuance in office is, in the  
opinion of the Local Government, unneces- 
sary or undesirable. 



( Chapter II,- Organization of Committees.-Sections 
I 1  & 12.) 
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8 ( Chap ter 11.- 0r.~anizuti01il o f  Committees.-Sec t ions - 



(Chapter IS.- Qrga~ization of Committees.-Xectio~ls 
15.l7.) 

Conduct 

< 



( Chapter II.- Orga fiizatioadf Committees.-~ections 
18-22.) 



24. ( 1 )  Every committee may, from time to time, Rules of 
a t  a special meeting, make rules consistent with this b ~ " ~ e " -  
Act and with any rules made by the Local Govern- 
ment underthis Act as to- 

( a )  the time and place of its meetings ; I 

( b )  the manner in which notice of ordinary and - 
special meetings and adjourned meetings 
shall he given ; 

( c )  the quorum necessary for the transaction of 
. - business at  ordinary meetings ; * i 

(d) the 











( Chcfip ter II.- Orgunixu tiolz of Comnzit fees.-Sections 
35 lj 36.) 

mrhereof the value or amount exceeds one hundred 
ru~ees ,  and every contract made by or on belralf of 
the committee of a municipality of tlie second .class 
whereof the value or alliount exceeds fifty rupees, shall 
be in writing, and shall be signecl by the p~esident or 
vice-president, a,nd by the secretary if lie is a member 
of tlie committee, or, if the secretary is not a member 

1 of the committee, by another member : 
Provided that, when the power of entering into 

any contract on behalf of the committee has been 
delegated under the last preceding section, the signad 
ture or signatures of the menlber or members to whom 
the power has been delegated shall be sufficient. 



( Chapter II.- Orgaaioation of Committees.-- 
Sections 37 @ 38.) 

of an act pul.porting to he clonc by him in his official 
capacity, until the expiration of one montb next after 
notice in writing has been, in the case of a committee, 
left at  its office, and, ia  the case of an officer, delivered 
to him or left at  his office or place of abode, stating 
the cause of action and the na.me and place of abode 
of the intending plaintiff ; and the plaint must con- 
tain a statement that  such a notice has been so deli- 
vered or left : 

Provided that this section shall not apply to any 
suit instituted under section 54 of the Specific Relief 

I of 1877, 

application is a direct consequence of his neglcct or 
misconduct while a member of the committee ; and a 
suit for compensation for the same- may be instituted 
against him, in such Court as. the Local Government 
directs, by the committee with the sanction of the 
Commissioner, or by the Secretary of Mate for India 
in Council. 

Acquisition of Land. 

poses of this Act, the Local Government may, at  the 
request of the committee, proceed to acquire .it undcr~ 
the provisions of the Land Acquisition Act, 1870 ; x of 187~  
and, on payment by the committee of the compensa- 
tion awarded under that Act, and of any other charges 
incurred in acquiring the land, the land shall vest  in' 
the committee. 

CHAPTER 111.1 

Gelzeral Provisions. 

, 
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( Chapter 1II.- Taxation.-Section 39.) 



(Chapter 1II.-Taxation.-Section 40.) 





1 

i ; .  
(Chapter III.- 27axatiofi:-Sections 42 9 43.) 

1, been submitted as aforesaid, and its decision there- 
i j. . .  upon. 
; . ( 8 )  The Local Government, on .  receiving such. 
I propomls, may sauution. the ssme,'or refuse to sanc- 

tion them, or return them to. the committee for fur- 
i s  

! 
ther consideration. 

. . 
I . , (6) When the Local Government sanctions any , . 

such proposals -which require the fu.rther sanction of 
the Governor General ill. Council, it shall subinit the .. 

, same to the Goveriior General in Council, with thc  .. . 

objections (if any). received t11,rough the committee ; 
. . 

/ :  , '  .. , and the Governor General i'n Council may sanction 
. .. the proposals, or refuse to. sanction them, or return 
i .  , 

f ' '  them to the Local Government for further considera- 
! - , . i -. tion. 
I (7) When the proposals of a committee havebeen 
1.. sanctioned by the Local Government, or by the 1,ocal 
I' 
r ,  

Government and the Goveriio~ General in Council, 
:. 

as the case may be, t e  committee may, a t  a special 
i meeting., direct the imposition of the tax in accolld- 
i 
! ance with such proposals. 
i. 

;, .,kS i. 
,).b. j (8) Xn giving such direction the committee: shall , , 

. I  1 $ {.. 
j. 1, 

fix a date from which the tax. shall. come into force : 
1. 

$ 1 . :  
Provided that- 

*1 .  . . 
Ci . . 

(a) no tax shall come into force until it has. been 
t i : ,  . . notified ; 

( 8 )  no tax  levia.ble by the-year shall. come into 
force except at  the commencenient of , the 

. ' year. by which it is leviable ; and 

which its imposition is directed. 
(9) A notification of the imposition of a tax under, 

this -A& shall be conclusive evidence that the tax has 
been imposed in accordance with.. the provisions of - '  



I (Chapfer III.--Taxatiolz.-Section 44-47.) 

I he&, abolish or reducc in amount any tax imposed 
under the foregoing sections. 

44. (1) A committee rnny exempt, in whole or in Power to 
part, from the payment of any such tax any pcrson ~ ~ ~ ~ P ~ , ~ ~  
who by reason of poverty may in its opinion be unable . 

to pay the same. 
(2) A committee may, by resolution passed at  a 

special meeting and confirmed by the Local Govern- 
ment, and the Local Government may by order, ex- 
empt in whole or in part from the payment of any 
such tax any person or class of persons or any property 
or descriptipn of property. 

45. (1) If at any time it a.ppears to thc Local Power for 
Government, on complaint made or otherwise that any z;teF;;; 
tax imposed under the foregoing sections is unfair in levy 
its incidence, or that the levy thereof or of any part of tax. 
thereof is injurious to the interests of the general 
public, it may require the committee to take within a 
specified period measures to remove the objection ; 

2. 
r e  

and if within that period the requirement is not com- 
plied with to the satisfaction of the Local Govern- 

I ment, the Local Government may by notification sus- 

bi 
pend the levy of the tax or of such part thereof until 
the objection has been, removed. 

(2) The Local Government may at  .any time, by 
i notification, rescind any such suspension. 

46. No tax imposed under this Act shall he invalid Taxes not 
merely for defect of form ; and it shall be enough in &t::Pr 
any such tax on property, or any assessment of value form. 
for the purpose of any such tax, if the property taxed 
or assessed is so described as to be generally known ; 
and i t  shall not be necessary to name the owner or 
occupier thereof. 

47. Any tax imposed under tlie foregoing sections Taxes when 
and payable periodically shall be payable on such payable. 

dates and in such instalments (if any) as the commit- 
,tee, with the previous sanction of the Local Govern- 
ment, may, by rule, from time to time direct. 

48. For 

8 

a e -  



Receipts to 48, For all sums paid on account of any tax under 
be given. this Act, a receipt stating the amount and the tax on 

account of whicli it is paid, shall be given by the 11er- 
son receiving the same, on request by the person 
making the payment. 

Appeals 
against tasa- 

49. (1) An appeal against the assessment or levy 
tion. of any tax under this Act shall lie to the Deputy 

Commissioner, unless he is a member of the com- 
mittee, in which case the appeal shall lie to the Com- 
missioner or other o%cer empowered by the Local 
Government in this behalf. 



. . 
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(Chagter III.-Taxation.-Xections 51-54.) 

amount of the tax to which i t  relates is de~ositecl with 
the committee before the appeal is preferred. 

'5.1. No objection shall be takea to any valuation Taxation got 
or assessment, nor shall the liability of any person to, :P,::?:::;,~ 
be assessed or taxed be questioned,. in any other man- ullder this 
ner or by any other authority than in this Act is pro- Act. 
vided. - 

52. All taxes leviable in any local area under the Taxes levi-, 
Vof  1873. Panj6,b Municipal Act, 1873, at  the time when acorn- ",":;;!:; 

rnittee having authority over that local area comes into 1873 to be 
existence under this Act shall, so far as their imposi- deemed t o  be 
tion and assessment are consistent with this Act and $?'fddeL' 
within the powers conferrocl therehy, be deemecl to 

, have been imposed and'assessed under this Act. . 
Taxes 012 Immoseable Property. 

'3 53. (1) The committee shall cause an assessment- 
list of all buildiiigs and lands on which any tax is irn- ,,,t.l;,t,. 
posed to be prepared, containing- 

&. 7 

.)A & 
%+2 

(a)  the name of the street or division in which the . . - 

g$ property .is situate ; 
(6) the designation of the property, either by name 

or by number, sufficient for identification ; 

. . .  (d) the annual value, area or length of frcihtage 
on which the property is assessed ; and 

(2) For the purpose of preparing the list, the com- 
mittee may require the owners or occupiers of the 
buildings or lands to furnish it with the returns of the 
measurements and of the rent or annual value. 

54. Wllen the assessment-list has been ~omplef~ed, Pub]icntion 
- the committee shall give public notice thereof, a;nd of of llofice of 

the place where the list or a copy thereof may be in- assessments. 

- , spected ; and every person claiming to be either owner 
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I 

$ .  

Ohapf er III.-;-;-17cLmtiow.- Sections 55-57.), 

or occupier of property included in the list; or the 
agent of any such person, shall be a t  liberty to inspect 
the list and to make extracts therefrom without 
charge. 

1'ualic notice 55. (1) The committee shall at the same time give 
of t ~ m e  fixed 
for revising public notice of a time, not less than one month from 
assessment- the publication of the notice, when it m-ill proceed to 
iist. revise the valuation and assessment ; and in all cases 

in which any property is for the f i s t  time assessed, or 
the assessment thereof is increased, it shall also give 
notice thereof to the owner or occupier of the pro- - 
perty. , 

(2) All objections to the valuation and assessment 
shall be made in writing before the time fixed i n  the 
notice or orally or in writing a t  that time. . 

Setelement of 56, ( 2 )  After the objections have been enquired 
" 

list. into and the persons making them have been allowed 
an  opportunity of being heaYd either i a  person or by 
authorized agent as they think fit and the revision of 
the valuation and assessment has been completcd, the 
amendments made in  tllc list shall be authenticated 
by the signatures of not less than two mem-bers of the 
committee, who shdl  a t  the same time certify that no 
valjd objection has been made to the valuation and 
assessment contained in the list, except in the oases 
in which amendments have been entered therein ; and 
subject.,to such amendments as may thereafter be duly 
made, the tax so assessed shall be deemed to be the 
tax for the whole year ' by which it is leviable next 
following that in which the assessment is made. 

(2) The list vhen amended under this section shall 
be deposited in the committee's umce, and  s h a l  there - 

be open during offi-ce-hours to.al1 qwGers and'occupiers. 
of property comprised therein, and a public notice 

- - that it is so open shall forthwitll be published. 
. . 

57. (1) The committee may a t  any time amend 
amendments 
of assess. t.he list by inserting the name 'of any person whose 
meut-list. -name ought to be inserted, or by inserting any pro,- 

perty which ought; to have been inserted, or by altering ' 

llle 



the assessment on any property which has been. in- 
' 

su.fficientljr valued or a.ssessecl tlirough mistake, over- 
sight or fraud, after giving notice, to any person in- 
terested in the amendment, of a time, not less than 
one month from, the date of service of such. notice, a t  
which the amendment is to be made. 

' .'"- 
... : 59. .(J) When a .  tax payable under; section. 39,; Remission of 

sub-section ( I ) ,  clause (a) ,  or under section 10 or sec- F;o;;n.iea 
tion 41,- is payable in one sum-in, respect of-. a.n. entire i,n,o,e,~~, 
year, and the property in respect of which i t  is pay:- property. 
able is unoccupied throughout the year, or when, such 

, a,tax is payable in instalrnents, and the property is, 
unoccupied tluoughouk the period in respect of whic6 
an instalment is payable, tlie amount payable in xe- 
spect of the property for the year, or the. insbzlrnent;, 
as the case may be, shall. be remitted : 

Provided that it-shall be in the discretion of tke: 
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( Chapter I=--2'uxutiofl.-Seclions 60- 62.) 

(I) ,  clause ( a ) ,  or under section 40 or section 47, is 
urholly or in greater part deniolished or destroyed hy 
fire or otherwise, the committee niay remit such pro- 
portion of the tax as i t  thinks equitable. 

Taxes on 60. (11 A tax payable under section 39, sub-sec- 
immoveablo tion (I), clause ( a ) ,  shall be paid by the owner of the 
property by 
whom property in respect of which i t  is payable. 
payable. (2) A tax payable uncler section 40 or section 41 

shall be paid by the occupier of the property in re- 
spect of m~llich i t  is payable. 

Recovery of 61. (1) When any sum is due on account of a tax 
taxes payable payable under this Act in respect of any property by 
by owner. the owner thereof, the cornmitkee shall cause a, bill for 

the amount, stating the property and the period for 
which the charge is made, to be preseilted to %he 
person liable to pay the same. 

(2) I f  the bill is not paid within ten clays from the 
presentation thereof, the committee may cause a 
notice of demand to he served on that persoil ; ancl if 
he does not, within seven days from the service of t,he 
notice, pay the sum due, with any fee leviable for the 
notice, or show sufficient cause for non-payment, the 

, sum due, with the fee, shall be deemed to be an arrear 
of tax. 

(3)  The amount of every such arrear, bcsides 
being recoverable in any other manner provided by - this Act, shall, subject to any claim on behalf of Her 
Majesty, be a first charge on the property in respect 

I of which i t  is payable, and shall be recoverable, on 
application made in this behalf by the commit,tee to 
the Deputy Commissioner, as if the property were an 
estate assessed to land-revenue and the arrear were an 

i arrear of such revenue due thereon : 
Provided that nothing in this sub-section shall 

authorize the arrest of a defaulter. 

I Octroi and Tolls. 
Power to 62. I f  any person, bringing or receiving a con- 
sealcb mhe~o veyance or package within the octroi-limits of a 

$ oclroi is 
leviable. 

i municipality 



municipality in mllich octroi is leviable, refuses, on 
the demand of an officer authorized by the committee 
in this hehalf, to permit the officer to inspect tlie con- 
tents of the conveyance or package for the purpose 
of ascertainin6 whether it contains any articles in 
respect of which octroi is  payable, the officer may 
cause the conveyance or package to be taken without 
unnecessary delay before a Magistrate, who shall 
cause the inspection to be made in his presence. 

63. Every person bringing or receiving within the power to 
octroi-limits of any municipality any article on whicli 
octroi is payable shall, when required by an officer to octroi. 

authorized by the committee in this behalf, and so far 
as may be necessary for ascertaining the amount of tax 
ch?rgeable,- 

(a)  permit that officer: to inspect, examine, m~eigli 
and otherwise deal with the article ; and 

(b) communicate to that officer any information 
and exhibit to hini any bill, invoice or docu- 
ment of a like nature he may possess relat- 
ing to the article. 

64. Every officer demanding octroi by the autho- Presentation 

rity of the committee shall tender to every person in- 
troduciilg or receiving any article on which the tax 
is claimed a bill specifying the article taxable, the 
amount claimed and the rate at  which the tax is 
calculated. 

65. (1)  I n  case of lion-payment of any octroi or R e ~ o v e l . ~  

of any toll on demand, the officer empowered to col- ~ ~ , ~ t ' O i  a"d 
lect the sanie may seize any \article on which the 
octroi is chargeable, or any vehicle or animal on 
which the toll is chargeable, or any part of its burden 
of sufficient value to satisfy the demand. 

(2) The committee may cause any property so ' 
seized, or so much thereof as is necessary, to be sold 
by auction to satisfy the demand, with the expenses 
occasioned by the seizure, custody and sale thereof, 
unless the demand and expenses are in the meantime 
paid, after the lapse of five days froni the seizure, 

ail11 



Power to 
lease the col- 

' lection of 
oc troi or 
tolls. 

a 1 1 Collstitution 
of mullicipal 

t 1 fund. 

(Clhapie~. I-P.-Mztnioipal Fwnd and Property.- 
8ection 67.) 

and d t e r  the issue of a proclamation fixing the time 
and place of sale : 

Provided that, by order of the president or a vice- 
president, articles of a perishable nature which could 
not be kept for five days' without serious risk of 
damage may be sold after the lapse of such shorter 
time as he may, having regard to the nature of the 
articles, think proper. 

66. The collection of any odtroi or toll may be 
leased by the committee, with the  previous sanction 
of the Commissioner, for any period not exceeding 
one year; and the lessee and all persons employed 
by liim in the management and collection of the 
octroi or toll shall in respect thereof- e 

( a )  be bound by any rules made by the committee 
for their guidance ; 

(6) have such powers exercisable by servants of 
a committee under this Act as the committee 
may, from time to time, confer upon them ; 
and 

(c) be entitled to the same remedies and be sub- 
ject to the same responsibilities as if they ' 
were employed by the committee for the 
management and collection of the octroi 
or toll. 

CHAPTER IV. 
MUNICJPAL FUND AND PROPERTY. 

67, There shall be formed for each municipality 
a municipal fund, and there shall be placed to the 
credit thereof- 

( a )  all sums received by or on behalf of the com- 
mittee under this Act or otherwise ; 

( b )  all fines realized in cases in which prosecu- 
tions are instituted under this Act or the 

rules 



(Chapter 17.-Xic;nicipal Fzcnd and PrbpeFZy:--. 
rflection 68.) 

rules made hereunder or under sectiJon 34 
of Act V of 1861 for oaences comn5itted 
within the municipality ; and 

(c) when thepe has been included within the ' 
municipality any municipality constituted 
under the Panjhb Municipal Act, 1873, the 
balance (if any) standing a t  the credit of 
the municipal fund of that municipality a t  
the time when the committee comes into 
existence. 

68. (1) The committee shall set apart and apply Application 
annually out of the nrunicipal fund- of f uud. 

( a )  $ r s t ,  such sum as may be required for 8he pay- . ment of any amounts falling due on any 
i 

loan legally contracted by i t ;  
(b) secondly, such sum as may be required to 

nieet the charges of its own establishment, 
including such subscrip'tions and contribu- 
tioils as are referred to in sections 31 and 
32, and such sum as may be required for 
the maintenance of a police-establishment 
under Chapter V ; 

(c) thil-dty, such suil~ as may be required to pay 
the expenses of pauper lunatics sent to public 
asylums from the municipality, the expenses 
incurred in auditing the accounts of the 
comnzittee, and such portion of the cost 
of the Provincial Departments for Educa- 
tion, Sanitation, Vaccination, Medical Relief 
and Public Works as may be held by the 
Local Government to be equitably debitable 
t o  the committee in return for sewices ren- 
dered t o  i t  by these Departments. 

(2) Subject to the charges specified in sub-section 
(1) and t.o such rules as the Local Government may 
make with respect to the priority to  be given to the 
several duties of the committee, the municipal fund ' 

s11 all 



( Chapter I T.-MumicipnZ Fund and Properly.- 
Section 68.) 

shall be applicable to the payment, in whole or in 
part, of the charges ant1 expeusos inoiileutal to the 
following matters within the municipality, and with 
the sanction of the Commissioner outside tho muni- 
cipality, when such application of the fund is for the 
benefit of the inhabitants, namely :- 



(Chapter 17.-~unicipaZ Pwnd and Property.- 
Sections 69-71.) 

( j )  the holding of fairs and. industrial exhibi- 
tions ; and 

(Jc)  all acts and things likely to promote the safety, 
health, welfare or convenience of t.he in- 
habitants. 

69. (1) I n  places where there is a Government custody of 
treasury or sub-treasury or a bank to which the Gov- g:;l"'pal 
ernrnent treasury business has been made over, the 
municipal fund shall be kept in the treasury, sub-trea- 
sury or bank. 

(2) I n  places where there is no such treasury, sub- 
treasury or bank, the municipal fund nzay be deposit- 
ed with any banker, or person acting as a banker, 
wlm has given such security for the safe custody and 
renavment on demand of'tlie fund so deposited as the 



(Chcigter 6E.-Zzcnicipal 3gnd and Property.- 
Section 72.) 

have been constructed or are maintained 
out of the munioipal fund. 

( b )  All public streams, springs and for the 
supply, storage and distribution of water 
for public purposes, and all bridges, build- 
ings, engines, material s and things connect- 
ed therewith or appertaining thereto, and 
also ally adjacent land (not being private 
property) appertaining to any public tank 
or well. 

(c) All public sewers and drains, and all sewers, 
drains, culverts and watercourses in, along- 
side or under any street, and all works, 
materials and things appertaining there.to. 

( d )  All dust, clirt, dung, ashes, sefuse, animal2 
matter or filth or rubbish of any kind col- 
lected by the committee from the streets, 
houses, privies, sewers, cesspools ox else- 
where . 

{e) All public lamps, lamp-posts and apparatus 
connected thel.ewith or appertaining there- 



(Chapter K -  MmicipaE Police.-Xections 74 9 75.) 

(2) When any public institution is placed under 
the direction, management and control of the com- 
mittee, all l~operty,  endowments and funds belonging 
thereto shall be held by the committee in trust for the 
purposes to which. such property, endowments and 
funds were lawfully a.pplicable at the time when'the 
institution was so placed. 

73. Thc committee may, with the sanction of the Transfer to 
Local Government, transfer to Her Majesty any pro- ,";:;t;f 
perty vesting in the committee under sectioil 7 1  or vesting in 

section 72, but not so as to affect any trusts or public committee. 
rights subject to which the property is held. 

. , CHAPTER V, 

R~UNICIPAL POLICE. 
74, (1) Every committee shall, unless i t  is relieved P ~ l i c e . ~ ~ t ~ b .  

of this obligation by the Local Government, maintain lishme1lt. 
I @- a sufficient police-establishment for police require- 

ments within municipal limits and for the perf6im- 
ance of the duties imposed on i t  by this Act. 

(2) The establishment maintained under sub-sec- 
tion (1) shall, as the committee with the approval of 
the Local Governnlent may, from time to time, deter- 
mine, be either a body of watchmen or s part of the 
general police-force under the Local Government 
within the meaning of section 2 of Act V of 1861, or 
partly one and partly the other; and it shall con- 
sist of such number of officers and men, and the 
officers and men shall receive such pay, leave-allow- 
ances, gratuities and pensions, as the committee may, 
from time to time, after consultation wit11 the Magis- 
trate of the diqtrict and the Inspector General of 
Police, and subject to the final decision of the Loci] 
Government, direct. 

75. ( I )  Tlie Local Government may relieve any Relief of 

committee of the whole or part of the cost of the ~;;m~~~;;e~ 
police-establishmeilt, and may enter into a contract charges, 

wit11 
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pality to which the rnuilicipal fund can properly be 
applied, and which are estimated to cost not more ., 

than the amount of the relief. 
(2) When a committee is relieved under this sec- 

tion of tlie whole or part of t h e  cost of the police- 
establishment which it is required to maintain, the 
Local Government shall maintain such police-estab- 
lishment as it considers necessary, and the estaldish- 
rnent so maintained may b e  either a body of watch- 

( a )  shall be under the orders of the District Super- 
intendent of Police subject to the general 
control of the  Magistrate of the district; 

liable to dismissal, suspension,, reduction or 
fine,- under such rules as the Local Govern-~' 
lnent may, from time to time, make in this ' 

(c) shall perform such duties as the Local Gov- 

(d) shall possess thc same powers, 6e entitled to . ' 

. the same assistance, enjoy. the same protec- . . 

tion, be subject to tlie same responsibilities 
and be liable to the same penalties as if they ', ., 

were police.officers enrolled under Act V of 

( 2 )  Any person obstructing any such watchmail 
in the discharge of his duties niay be arrested with- 

* . < , -  
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out mrarrant by a police-officer or by any such watch- - 
man. 

77, If the establishment .m%intained under this Duties of 

chapter or any portion thereof is part of the general zcy[:!o,- 
police-force, the Local Government may, notwith- led under 

standing anything contained in Act V of 1861 or in  Act  v of 
any other Act for the time being in force, define, sub- 1861. 

ject to the provisions of this Act, the duties wliich 
the officers and men of the establishment or such por- 
tion thereof may or may not be required to perform. 

78.. (I) Every member of a 'police-establishment Po~vel-s and 
under this Act shall give immediate informatiou to $:::;: 
the committee of any offence committed against this of 
Act or the rules made thereunder, and shall be bound ;zy;:;Act 
to assist all members, officers and servants of tlze com- a;d rules, 
mittee in the exercise of their lawful authority. 

and ance assist- to mu- 
(2) Every member of such police-establishment nicipal au- 

may arrest any person committing in his view any thorities- 

offence against this Act or the rules made thereunder- 
(a) if the name and address of the person are un- 

known to him, or 
- ( B )  if the person declines to give his name and 

address, or if there is reason to doubt the 
accuracy of the name and address if given. 

(3)  A person arrested under this section may be 
detained until his name and address are correctly as- 
certained : 

Provided that no person so arre2ted shall be de- 
tained longer than is necessary for bringing him be- 
fore a Magistrate unless the order of a _Magistrate for 
his detention is obtained. 

79. Nothing in the foregoing sections of this Saving of 
section 9 !I1 of 1880. chapter shall affect section 9 of the Cantonments Act, of Act 111 

1880. of 1880. 

80. When special police-protection is, in the opi- 2E;p::'. 
nion of the Local Government, requisite on the occa- fairs, k c .  
sion of any fair, agricult~ual show or industrial ex- 

hihition managed by a committee, the Local Govern- 
. 

rnent 














































































